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lwape, Sir, some mechanism will soon
be devised to get this work done on
u social basis or on some other basis,
because 1 am sure that even during
the period of the next year for which
this measure is being extended, this
work shall not have come to an end.
Therefore, some other method of re-
covering all those who have been ab-
ducted will have to be found out.

SArRDAR SWARAN SINGH: | am
grateful to the hon. Mcmbers who
have extended their support to this

measure. Both the hon. Lady Mem-
ber-— Shrimati Nigam—and Shri Sak-
sena have supported this Bill. A sug-
gestion has been made regarding the
method of looking after thesc cases
after recovery. This. Sir, 18 a social
matter and it requires some considera-
tion and if the hon. Lady Member
could give some further thought to it
and suggest as to what should be the
after-care organisation, I am prepared
to consider it because it is really our
intentiom that something shoul be done
to rchabilitate psychologically and
otherwise - these unfortunate victims
and if any concrete suggestion can be
made as to what should be the type
of after-carc organisation, I am pre-
pared to consider it. [t cannot take
the form of a sort of permanent con-
tinuous  Government  organisation
because. obviously. for a Government
department to handle social work of
this nature will not perhaps be a
proper way. We have got the Social
Welfare Board and other social orga-
nisations  functioning in the couniry
and with such assistance as may be
cxpected of Government, it may be
thought of as to what should be done
10 ensure that these unfortunate per-
sons do contlinue to get Government
support for their psychological and
material rehabilitation.

I have nothing further (o add. Sir.

MRr. DEPUTY CHATRMAN:

The question is -

“That the Bill be passed.”

The motion was adopted.
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THE TERMINAL TAX ON RAII..
WAY PASSENGERS BILL, 1956

Tueg DEPUTY MINISTER For
RAILWAYS AND TRANSPORT
(SHr1 O. V. ALAGESAN): Sir, 1 beg
to move:

“That the Bill to provide for the
levy of a terminal tax on passengers
carried by railway from or to cer-
tain places of pilgrimage or where
fairs. melas or exhibitions are held,
as passed by the Lok Sabha, be
taken into consideration.”

As hon. Members are probably
aware, the terminal taxes on passen-
gers carried by railways now in force
are “pilgrim taxes” levied in respect
of persons going to and returning
from specified pilgrim centres and
collected as part of the railway fare
except only that terminal tax is col-
lected in respect of Howrah which is
not a pilgrim centre. These pilgrim
taxes werc leviable under the local
cnactments passed before 1-4-1937 on
which date the Government of India
Act. 1935, came into force. That Act
made terminal taxes on passengers
carried by railways a Central subject,
but at the same time authorised the
continuance of the levy of the exist-
ing terminal taxes on passengers car-
ried by railway until provision to the
contrary was made by the Central
Legislature. Under the Constitution
also. terminal taxes on  passcngers
carried by railway are included in the
Union List. but under the saving pro-
vision of article 277, the States or

municipalities or local bodies are
authorised to continue to levy the
terminal taxes already cxisting. This

meant that whenever there has been
any need for the levy of a fresh ter-
minal tax. on the basis of a represen-
tation from a local body on the
ground of fresh or additional expendi-
ture on health and sanitation mea-
sures required at a particular place
for the large number of persons visit-
ing a pilgrim or other centre in the
jurisdiction of that local body, re-
course had to be had to special
separate legislation invoking also the
Ordinance-making powers of the Pre-
sident in some cases. In some cases
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such powers had to be invoked for
the enhancement of taxes in  vogue
prior to the commencement of the
Constitution, though according to the
latest legal opinion such enhancement
can be made without fresh legislation.

This piecemeal handling of cascs as -

they arose, it will be agreed. is not en-
tirely satisfactory and the State Gov-
ernments, who were consulted, also
agree that general enabling legislation
should be passed in this regard so that
any particular place could be added
to the list of railway stations in res-
pect of which terminal tax could be
levied or/and increased by notifica-
tion of the Central Governmsnt, who
will. of course, act on the advice of
the State Governments in this matter.

For the present, it is proposed to
confine the levy of terminal taxes to
passengers carried by railways to and
from places of pilgrimage, melas,
fairs. exhibitions. With the increasing
sanitary, medical and other facilities
that the pilgrimg and other travellers
expect the local bodies to provide on
such occasions. it is only fair that a
contribution towards the finances of
such bodies should be made by a
small levy along with the railway fare,
as in fact is already being done for
specified places so as to augment the
limited resources at the disposal of
local bodies. The rates provided in
the Bill for various classes of travel
are the ceiling limits only, and cor-
respond to the maximum rates levied
so far in practice. The actual rates
in many cases would be much less
than the ceiling rates.

SHrr S. N. MAZUMDAR (Waest
Bengal): It would be better if the
hon. Minister comes nearer the mike

Surr O. V. ALAGESAN: Yes, |
will.

It is. however. necessary to provide
the ceiling rates in the Bill iwsclf to
avoid special legislation every time
higher rates have to be levied for
particular melas. It is of interest to
note that even with the high rates im-
posed for the Allahabad Kumbh Mela
1954 and the Ardh Kumbh Mela,
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Hardwar, in 1956, the State Govern-
ment found that the total collections
from terminal taxes and other sources
have been considerably less than the
expenses incurred by them for their
arrangements for the melas.

The provision for cost of collection
by the Railways has been made on
the basis of actual costs incurred in
the past.

Sir, in connection with this Bill, a
detailed memorandum has been circu-
lated to hon. Members of this House .
and 1 hope they will find that memo-
randum of some use in considering
this Bill.

Sir, T commend my motion to
House.

Mr. DEPUTY CHAIRMAN :
Motion moved :

“That the Bill to provide for the
levy of a terminal tax on passen-
gers carried by railway from or to
certain  places of pilgrimage or
where fairs. melas or exhibitions
arc held. as passed by the Lok
Sabha. be taken into considera-
tion.”

Surt MAHESH SARAN (Bihan):
Mr. Deputy Chairman. so far as
I am concerned, I feel that this Bill
is not one which really can be sup-
ported by people who look after the
interests of the poor people. There
has been, T know. some sort of tax on
people going to' pilgrimage centres
but times have greatly changed. We
want to encourage people to go to
melas. to holy places and other places
Now, if you go on putting taxes . . . .

Surt P. N. SAPRU (Uttar Pra-
desh): We do not want them to go
to holy places.

Surt MAHESH SARAN: [ think
people should go. You may not
agree. Allahabad is a place where
lakhs and lakhs of people collect on
the mela day. We have been trying
1o cncourage the people to go to fairs
that are being held. We have recently
had an cxample here in Delhi when
people were allowed to come from
very distant places, As a matter of
fact, they were requested to come and

the

; see the fair.
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Fair is a thing which is of value. It
cducates them and it also satisfies
their sentiment. Of all things. tiis
should be selected in the year of
Grace 1956 for purposes of bcing
taxed is a thing with which 1 do not
agree.

Suri K. 5. HEGDE (Madras): It
is not a new thing. This has been
there in the past.

Surt MAHESH SARAN: [ know
but we ought to get rid of it. The
rates are also higher than before but
I will come to it later on.

What 1 spy is, there should be some
incentive for people to go and sce
melas etc. Instead of providing some
incentive, we are putting a sort of tax.
It really shows that you are not very
keen that people should go to these
places. You say that you want this
for medical expenses; but other ways
should be found out to mect thosc
expenses. I know that there had been
in the past tax on pilgrims going to
holy places and things like that but 1
do feel that things have changed and
we should have a different viewpoint
now from what we had before. Now,
‘notified place’ means a place of pil-
grimage or a placc wherc a fair, mela
or exhibition is being or is likely to
be held and if you impose a tax on
people coming to see the fair, mela
or exhibition, I think it would be too
much of a burden on the poor.
Already we have a sort of tax for
pcople getting into the exhibition
grounds. Now we want to add 1o
that another tax by way of this ter-
minal tax. My submission is that this
sort of thing will not take us forward;
it takes us backward. We want pcople
to come and see thesc exhibitions and
the like and we ought to induce them
to come and see them. Instead of
that we are trying to put a check and
prevent them from coming and seeing
it. Previously the tax was only so far
as holy places were concerned but
now we are trying to extend it to
places where it should not be levied.
As [ mentioned before, it is essential
that we should give some sort of con-
cession-—as the Railway sometimes
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docs to people who come and  see
exhibitions and things like that beca-
use imhelps them; it educates them.
Instead of that we are thinking of hav-
ing a sort of tax in order to meet the
medical expenses. This is not the pro-
per way; that is what 1 wish to empha-
sise.

Now, if we come to clause 9 we find
that it says: *“‘Nothing contained in
this Act or in any other law shall be
deemed to authorisc the levy of ter-
minal tax on the following classes of
passcngers carried by railway. name-
ly ;=" And then it gives the differ-
ent classet. First is. children not
over three years of age; that is quite
proper. Then comes. police officers
traveHing on railway warrants; that 1s
also proper. The next one is, per-
sons travelling on military warrants
and troops travelling in reserved vehi-
cles at vehicle rate; that is again all
right. Then come free pass holders.
This is most obnoxious. These pass
holders can move about without pay-
ing anything and then we say that in
addition they will have the benefit of
not paying this terminal tax. This is
a thing which is not proper...... (n-
rerruptions) 1 am  stating  how it
strikes me. Hon. Members when they

get their turn may place their own
points of view.
AN Hon. MEMBER: We also

come under that.

Surt MAHESH SARAN: But you
must

VICE-CHAIRMAN

Thr (SHR1
S. N. MazuMmpaRr): Please address
the Chair.

Siirt MAHESH SARAN: 1 am

sorry. Sir. I consider this very wrong.
We may be included but all the same
1 think that this exemption is absolu-
tely wrong.

Suri KISHEN CHAND (Andhra
Pradesh): We are not pass holders;
the Government pays for it.

Stirt MAHESH SARAN: But we
will be in that list. But what I really
wish to emphasise is that the poor per-
sons are to be taxed and the free pass
holders are to go free. T consider that
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this is really a thing which cangot be
>xplained. Of course, some reason
will be given for inclusion of this par-
ticular category of persons but I think
it is taking things a little too far.

Now Jet us see the rates of termi-
nal tax. Air-conditioned or first class
is Rs. 1/8/- on single journey and Rs.
3/- for return journey; second class
Rs. 1/~ for single journey and Rs. 2/-
for return journey: and third class is
eight annas and one rupee respective-
ly. Now let us consider the difference
between the air-conditioncd and the
first class fare. People who can afiord
to travel in air-conditioned class
should certainly pay more. If you
want to have this terminal tax, then
even people who travel in first class
should pay less than people travelling
in air-conditioned coaches becausc
people of first class pay much less
fare as compared to people travelling
in air-conditioned class. Only very
wealthy people travel in air-condition-
ed class. It is difficult for an ordi-
nary person in these days to travel
even in first class. Therefore to put
these two together is not quite proper.

The third class is to pay eight
annas on single ticket and one rupee
on return ticket. If one calculares the
difference in railway fare between the
air-conditioned and the third class and
compares it with the difference in
this terminal tax for the two classes.
then we will see that it is so unfair
that the less said about it the better.
If at all we want to impose a tax, it
should be a nominal one and my sub-
mission is that so far as third class
is concerned, there should be no tax
because it is the poor people who tra-
vel third class. They want to come
and see these exhibitions and melas
and sentimentally also these are the
people who go to places of pilgrimage.
And they are the pcople who have
practically no money. Instead  of
encouraging them. we levy a tax and
make it practically impossible for
them to take advantage of these fairs
and exhibitions. Therefore my sub-
mission is that if we want to levy a
tax, then we should put it on the
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people who have enough moncy. If
we want to tax the poor people, then
we should make it one or two pice
per head. 1t is more than enough; in
fact, even that they cannot pay and
it is with great difficulty they manage
to go to such places.

Now, Sir. there is another aspect of
this question. I come to clause 4. It
says: ‘No terminal tax shall be levied
on any puassenger travelling by rail-
way from or to agy notified place to
or from any railway station situat-
ed within a radius of forty milzs from
that notified place or within such
shorter distance from that place as the
Central Government may. by notifica-
tion in the Official Gazette, specily.
It looks as if some great conczssinn
has been made by the Railway Admi-
nistration or by the hon. Minister.
This means really nothing. People
who live within a radius of 40 miles
come on bullock carts or on foot so
that although we are trying to show
that we are giving a benefit to those
people, we are really giving no benefit
at all. 1 am specially referring to
poor people. They all come by foot
or by bullock carts.

AN. Hon. MEMBER : Or by bus.

Surt  MAHESH SARAN:
that is diflicult for them.

Surr K. S. HEGDE : Not all have
bullock carts.

Even

SRl MAHESH SARAN: Perhaps
people in the South do not know very
much about these things; ihose who
have seen these melas at Allahabad.
Hardwar and places like that will
know that people who have small
plots of land and have one or two
bullocks. get a cart and come to these
places so that they go there without
incurring much expense. Theretore
this is really no concession at all. We
are giving no advantage to anybody
except of course the rich people who
even if they are within a radius of 40
miles come in air-conditioned class.
They will be the people who will be
exempted and not the poor people.
Therefore my submission is these
rates are very high. This tax should
be nominal only, if at all any tax has
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to be levied. Sccondly, the third class
passengers should not be so hcavily
taxed. This is not the way to get
money for the expenses to he incurr-
cd on looking after their medical com-
forts.

As everybody knows we used to
have these taxes. but they were very
nominal. 1 cannot give the figures
just at present, but they were practi-
cally nominal and we are increasing
it exorbitantly. In addition, the tax
on the poor people is much heavier
than what it was before and 1 would
beg of the Minister to consider this
carefully and make any modsticationy
as Is necessary.

Surt N. C. SEKHAR (Kerala)
Mr. Vice-Chairman, 1 rise to oppose
this Bill, firstly. for the reason tha
it imposes a furthcr burden upon the
peasants of our country. Secondly, 1
restricts the flow of pilgrims as wel
as other interested people to place:
of pilgrimage or where fairs, melas or
exhibitions are held. Thirdly, T would
like to ask the Government why lhc»i
could not canalise the moncy which
is being collected by the respectivef
temples, at least. part of that moncy
towards sanitation purposes? In the
Statcment of Objects und  Reuasons
appended to  the Bill it has been
explained that the respective State Gov-
crnments have been collecting this levy
of terminal tax on passengers for the
purpose of sanitation. particularly of
the temple centres or other pilgrim
centres. That is true. They are
collecting. But here the Central Gov-
ernment which knows the difficuliies
and sufferings of the people come
forth with a measure in the name of
enabling the respective State Govern-
ments to  collect as they likec-—of
course, following a notification by the
Centre from time to time and so on.
We all know how the peasants soifer
Who are going to thc temples? Arc
the big industrialists or rich men
going to centres of pilgrims or to other
places? No. For example. we had
our biggest fair in New Delhi. It
went on for two months. Who gather-
ed at those places. besides the indus-
trialists., merchants and import and
export traders? ‘The bulk of the

people who came to see the fair, 10
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sec the exhibits were from our village
parts. It was those pcople who paid
four annas each to go instde and see
around. Similarly, it is the peasants
who out of their desperation, out of
their suffering. go to the pilgrim cen-
tres to pray to God to relieve them
from their sufferings. It is the pea-
santry who hoard money. by foregoing
a meal a day. to go to the pilgrim
centres to pray to God. It is our suf-
fering peasantry who go w these
places. It is on this peasantry that
our Government puts further burden.
They have some other burdens by
way of various taxations, by way of
various other measures imposed upon
them by the Central and State Gov-
ernments, and local bodies Jike muni-
cipalities, district boards, panchayats,
etc. Then so many other taxes are
there. Over and above all these bur-
dens. now the Government have come
forth with a measure suggesting—ull
right, do you want to go to Palni, give
Rs. 1/8/- if you want to iravel by
first class; give 8 annas if you want to
travel by third class. If you take a
return ticket pay one.rupee. This is
the question they have posed before
the people who out of desperaiion go
to the temples to pray to God—save
us from this suffering, save us from
this tax. This is what the Govern-
ment is actually doing. That is why
we oppose it. We oppose it strongly
because it puts further burden upon
the people.

Next. I should have thought that
the Government out of a sanitary
sensc and out of a sense of helpful-
ness to the State Governments, wonld
take back the money which 18 now
being given to the Rajpramukhs. and
Rajahs in the form of privy purse.
Now, you will see in one item of col-
lection, somewhere in  Allahabad
Kumb mela they have collectad some-
thing like Rs. 24 lakhs, Rs. 18 lakhs
in certain other areas. Here I have
rcad that Rs. 24 lakhs and odd have
been collected.  Our Rajpramukh. the
ex-Rajpramukh of Travancore-Cochin
is getting Rs. 24 lakhs per annum.
I am told, Similarly, all the Raj-
pramuklis of this country are getting
something like five and a half crores
of rupees.
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Strl JASWANT  SINGH (Rajas-

than): There arc no more Rajpra-
mukhs.
SHR1 N. C. SEKHAR: 1 have

already stated ‘ex’, but they are stili
getting that privy purse.

SHrr JASWANT SINGH: No Raj-
pramukh ever got any privy purse.

SHrr N. C. SEKHAR: Anyway,
this is my opinion. My conscience
says that some arc gelting some

money,~ whether Rajpramukhs, Maha-
rajas or rulers. Why does not the
Government take back that amount
and invest it or give it to the respec-
tive municipalities or local bodics to
carry on sanitation. 1 should have
thought like that. Here 1 do not
deny the necessity of sanitary activi-
ties in these pilgrim centres where
lukhs of people go. Certainly sani-
tation must be provided. In right
earnest that must be provided. For
that the Central Government, if neces-
sary, should help the State Govern-
ments or local bodies. For that the
Government should have directed the
State Governments to take part of the
moncy that is being collected in Palni
or in some other pilgrim centres. So
also the State Governments can con-
tipuc collecting the meagre sum which
they have been collecting. Now.
what the Central Government is doing
here is they have doubled the amount
which is being collected by certain
States. Now, see the old rates in so
many centres. Except for certain ¢xcep-
tional cases. 1t was six  annas . for
second class, one anna and six pies
for third class.  They never  went
beyond two annuas for third  class.
Here, the Government has increased
it to eight annas.

SHrRt K. S. HEGDE: No. It is a
mere ceiling. 1t is the maximum,

Suri N. C. SEKHAR: It is not
necessary that it should have Lieen put
here.

Surt GOVINDA NAIR  (Kerala):
Let the ceiling bc, two annas.

Surr N. C. SEKHAR : If you want
to impose this tax. you can impose it
up to this rate. That is why this
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maximum rate has been given. Other-
wisc, it need not be given here. Since
it is here. the ceiling has been held
to be Rs. 1/8/- for air-conditioned or
first class. Is it right? If you impose
Rs. 1/8/- on a first class traveller,
certainly you should imposc Rs. 3/-
on an air-conditioned passenger, who
goes to the pilgrim centre for prayer,
which you are not doing. So, you
make no distinction between uir-con-
ditioned and first class. At the same
time. what is the railway fare for air
conditioned and third class from here
to Madras? It greatly differs. For
second class it is Rs. 1/- and in res-
pect of return ticket it is Rs. 2/-.
Third class is 8 annas and Re. 1/-
in respect of return ticket. That is
the ceiling given here. The Central
Government  will specify the rates
from time 1o time by notification in
the Gazette. Sir, it would have been
better if the Government consolidated
all these State Acts now in ¢peration
into a single Act, not like this, but
keeping the lowest minimum that is
being collccted in the different centres
for the purposc of sanitation in the
respective areas. That is not being
done. Here the respective Govern-
ments “or local 'bodies are given &
directive to collect so much by noti-
fication. Therefore., my suggestion is
that this sort of measure instead of
relieving the people from their bur-
dens or sufferings. imposes a burden
and also restricts the flow of pilgrims
from the respective arcas ito pilgrim
centres. For example, T used to sec
thousands and thousands of pcopl:,
poor peasants hoarding money, fore-
going a meal a day, going to Chidam-
baram. Palni, Rameswaram, etc. on
pilgrimage. Now, such people will he
restricted by this sort of imposition of
tax. As the previous speaker suggest-
ed. Government is putting a curb, res-
tricting the people from moving from
one place to another. Our people have
different languages and cultures. By
moving from onc  place to another
they can come into contact with cach
other. People from my area go to
Banaras, Kashi. They go there not
only to worship but they come in
contact with the pcople of that loca-
lity and they see how they live, they
study their culture, manners, customs
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and all that. Likewise people from
the north go to the south and come
in contact with them. Thus people
come into closer relationship between
one another by moving from one place
to another. That is restricted. Sup-
pose 1 go to Chidambaram on a nehi-
ficd day. but 1 do not want 1o go to
the particular temple, instead 1 want
to go there for some other business.

Will the authorities not tax me?
Certainly they will collect the tax
from me. Under this measurc you

arc bringing all sorts of people to be
taxed. That is why T said that we
do not want to support such a mea-
sure. At the samc dme we suggest
that for sanitation work the Central
Government may suggest some other
way or allot some other amount, as
they used to allot amounts to the res-
pective State Government. for the
sanitary work or dircct the temples or
the Meéla authorities to allot a certain
amount of money towards the sani-
tary arrangements. That is what
should be done. It is because of this
reason T <aid that T would have to
oppose this Bill. and T oppose this
Bill.

Surr K. S. HEGDE: Mr. Deputy
Chairman. 1 thought that this was a
totally non-controversial Bill. and
much of the storm that has been
raised in this House is probably due
to the fact of total ignorance of the
history of this measure and also the
necessity for this measure. Till the
passing of the 1935 Act these termi-

nal taxes were mostly levied by the
local boards to meet their depleted
resources. It is well known in this

country that the local boards have no
finances of their own. and most of
them are having a very difficult exist-
ence and many times they are called
upon to discharge very heavy respon-
sibilities especially during the times
of ‘melas’ and other important festi-
vals. To meet this difficulty the local
boards had been authorised to levy
these taxes. and this tax was abso-
lutely necessary for them to provide
at lcast the minimum requirements of
the pilgrims who came to the place.
But under the Government of India
Act of 1935 and later under the Con-
stitution | of 1950, with reference 10
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the railway passengers, the terminal
tax could only be levied by the Gov-
ment under an cnactment of this Par-
liament. It is for this reason that
the Minister has come forward with
the present Bill, not to augment the
resources of the Government of India,
not to augment the resources of the
railways. but to augment the resources
of the panchayats which are having
very slender resources.

Siirt MAHESH SARAN: Do you
know how small these taxes are?

Surl K. S. HEGDE: T know how
small these taxes are, but 1 am sur-
prised how small our mind is. We
are approaching this subject, question-
ing the very necessity of a measure
of this nature.

SHrt MAHESH SARAN: Great
mind yours is.

Surt K. S. HEGDE: Sir, permit me
to ignore all these interruptions.

Mr. DEPUTY CHAIRMAN:
Order, order.

Surr K. S. HEGDE: Now coming
to the subject under discussion, this
casure was necessitated becanse, as
far as the distribution of taxation in
the Lists is concerned. this has been

put in the Union List. Take, for
example, the advantages which the
local boards are going to have. Sup-

pose the railways do not levy this but,
on the other hand, the local bodies
themselves are asked to do it, what
is the method of having this taxation?
Here is a central body which can
easily collect this money for the locul
bodies. At the time of issuing the
tickets the tax is collected also. and
the collection thus made is passcd on
to them. While it would be an advan-
tage to the local boards. it would
also be an absolutely necessary taxa-
tion which this measure contemplates.
Take, for example, a ‘mela’ like the
one we had at Kumbakonam when
they had to issue an ordinance. Huge
expenses had to be incurred by the
local boards. and the resources of the
local boards are totally inadequare
for this purpose. You might say
“why not give the money from the
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State Government”. There are cer-
tain methods by which taxation is col-
lected in this country. therc arc cer-
tain principles on which the resourcss
are distributed and the burden 1s
borne by the governmental agencies.
Now, we know that it is not vary casy
to make an ad hoc grant. Even if
you make an ad hoc grant, it wilt
certainly be inadequate. Tt is for that
reason that this impost has been made
and not as a new measure today. My
hon. friend from Bihar thought this
to be an entirely new measure hmpos-
ing certain heavy burdens.

Stirt MAHESH SARAN. You are
wrong. That was not my suggestion.

SHri K. S. HEGDE: 1 think I was
wrong for the simple reason that my
friend was not able to comprchend
the scope of the Bill. Now leaving
that aside, so far as my friend from
Kerala is concerned. any stick is good
enough to beat at this stage. So much
is his love for the pilgrims. 1 do not
think he has really much affection or
attachment as far as the Gods or the
pilgrims are concerned. But this is a
good measure for the purpose of clec-
tion stunts. It is only for that reason
that this criticism is levelled at  an
innocuous Bill. a Bill on which there
is no necessity for any controversy.
Then, again, it is said “if you want
to impose some duty. why not by a
small amount, why are you imposing
so much on us?”, not realising the
fact that it is not verv easy w0 come
to this House each and every time
when an enactment has  got to be
made. All that the Government has
done is to put a maximum figure. put
it as a ceiling. Not that it is going
to be imposed, but if the local Gov-
ernment finds it necessary and advises
an cnhancement, then it will be quite
casy for this Government to nermit it
Otherwise what happens is. suppose
you fix two annas and the conditions
require that it has got to be enhanced.
Again, an\amendinﬂ Bill will havz to
be brought. Tt is for that reason the
Government has now put a ceiling
taking into consideration the require-
ments, It certainly cannot be said to
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be very high. and the contention of
my fricnd who was talking about the
pilgrims coming by bullock-carts and
being unable to pay two annas is an
entirely strange story which is very
difficult to grasp. It is only for that

reason that it has been done. My
friend is still worried about cight
annas. But it is not going to be

imposed at lcust for the time being,
there is no chance of its being impos-
ed. | do not think that we should be

s0 much disturbed over a measure
of this nature.

Dr. Ww. S. BARLINGAY
(Madhya Pradegh): I would like to

ask him two questions. The first is,
why should free pass holders be
excluded from this tax? That is clause
9(d). The other is. why should there
be no distinction bctween air-condi-
tioned class and first class?

Surr K. S. HEGDE: Answering the
second question first, probably even in
that case if they want to have a dis-
tinction, the Government  are fully
entitled to have a distinction.  They
nced not impose on the first class pas-
scngers the same amount as  they
impose on the air-conditioned passen-
gers. In either case the maximum can-
not exceed Rs 1/8. If they impose
Re. 1/- so far as air-conditioned class
is concerned. it is well within the right
of the Government to impose 12 annas
or 8 annas on the first class passen-
gers. Then, my friend asked why the
free pass holders should be exempted.
Here it is mostly a question of admi-
nistrative convenience.

SHRI GOVINDAN NAIR: They
why this classification of first class
and second class and third class and
air-conditioned? You say put some
amount and leave it to their discre-
tion. If that is your argument

Surt K. S. HEGDE: 1t is merely
to see that men of smaller minds nacd
not get perturbed. That is why clas-
<ification is done. Otherwise there
is no question of classification at all.
(Interruptions).

SHrRi MAHESH SARAN: This is
no way of argument,
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Sur! K. S. HEGDE: I am sorry,
if you had been the judge, my argu-
ment would not have carried convic-
tion, but unfortunately you are not
the sole judge.

Suri MAHESH SARAN: You are
passing judgments as if you are the
judge yourself, You are not.

Suri K. S. HEGDE: So far as Dr.
Barlingay’s other difficulty is con-
cerned, many of the pass holders are
likely to be zonal servants of the rail-
ways who go there not for the purpose
of pilgrimage but for administrative
reasons. Even in the case of other
pass holders it would be extremcly
difficult to collect the tax, because so
far as the pass holder is concerned he
does not go to the railway station 1o
purchase his pass and there is no occa-
sion for the railway official to meet
him and collect the tax. [t would be
a matter of enquiry to find out where
exactly the person is and by which
method the money should be collect-
ed. So this is done to avoid adminis-
trative inconvenience. It is well said
by Professor Laski that one of the
criteria of legislation is its cffective-
ness, the way you can enforce it. 1f
you pass a law which you cannot
easily enforce, you are thereby defeat-
ing the law itself. If you pass a
measure whereby taxation is put on
persons from whom it is very difficult
to collect money, you have no occa-
sion to collect it. Then the law to
that extent is not enforced and to that
extent, it stands stultified. It is for
this reason that this impost has been
made and it is for the welfare of the
poor people for whom we are raising
our voice day in and day out. 1t is
meant to provide medical facilities
that are required. It is not meant for
the richer class. They have got their
own means and they can provide the
amenities for themselves. It is the
poor people who go to these places
who need medical protection and who
need hygienic conditions. 1t is for
this that this taxation is imposed. It
is mainly for the benefit of the per-
sons who pay this. This taxation has
a larger measure of benefit than that
from the contribution that they are
making to the common pool.

7—43 Rajya Sabha/56

[ 29 NOV. 1956 ]

|

Passenger Bill, 1956 1156

We all are aware that we are pass-
ing through difficult times. During
the Second Five Year Plan, every
available resource will have to be tap-
ped and no resource, however small,
will have to be ignored. While it is
true that the richer man must pay
taxes more and more, it is equally
true that even the poor man must be
able to make his contribution, how-
ever small it might be. One cannot
say that the same measure should be
applied to the rich and the poor alike.
But if we tighten our belt during this.
period and if we make common causs
to see that our country becomes pros-
perous in every way, I think we can
have no grouse. no complaint against
this small taxation. And I am quite
sure that this House will extend its.
support to this measure.

N dawE aroaw (fed) :o9-
Tamfq s, T fa%nm N £3 Tdl w1
fam—cm' A ng THFT EATTT FTAT
g1 alag At A @ fam oa fadw
frar a9t & gww wd @w B fadw
& Frai & gt mar | syt 9w ot s
qF T I FT 299 AT T qG7 GITHFT
aftfrifaet ot fefeeda - et =<
aqa Frar T em-{ema’ma Ngq
T wfafade N & 919 & graal 71
¥ A AR qar @ B R
T avg & S At g o qy anbrt
#1 gfaar &7 F0 foelt a@ & 9 7@
FHAT 1 WL T I I T A
i A A9 A 39 gy oA fr arfaey
Fr s ArEl 9% g) & 99 9% fod ¥
FE A=E AeAT WY TG FT GHS § |
g AR 3@r g 5 g Sy e
& St A WA FT R0 AT Y, BT A
E,ﬁ'arﬁéazmta’ﬁg,qﬁ%qmﬂ
wfar 78t €, wx F1E davmer Y & 4
ag arfaal & & AT &) 98 9% A FawA
dfeq, qer #IX gearEal F faard R
fig #1% 7@ & ooy agr fel a=g
Y AT 8 W | agT%aﬁTr‘r FT 2T
a'r:rurfmﬁ & T M 9 & T gar
g | 3T wa*aﬁ”rraﬁrfiwﬁa?m%fmz
qT T A FT a9 AiwE q
TR AT aEyyss e &fra,
T AT HIRAE Aty ey
®7 eI T HA § | 79 fAg ¥ ama
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[+ qFFHzT M)
TH gIATA FY G JI HTOHT QT I
1 arEt e A9 §, SEEfal § w7
£ WIT 3% TgA, 3g, TEI, TR
oifg & TG qawdr  FE! & a1 IqH
fra ofamt SgmaggEg aa T W
quES g1 ATy | safad FEE 9T
FY M7 A 42 HaeUT H AT @ g 399
5T G OF A1 I A e o A
£ | 39 fag & & au=mar gﬁﬁwsﬁ
IqA § g AN AW § | TG 's:qfamw
FIgd { A A AW G Fg AN AqE
forad a1X § 38 gA FAT A WG FAA
FHFAT § |

qgel At @t ag § fF I ®v g
F¥o W T F HES AT I FEA
sHT 39 faggs ¥ wrdy & v § oy
¥ e [ gHAQT | FMifE qT G
fF ag7 A arar sorg A & g A
F gitaat & A= ﬁ'@mﬂ‘ﬂ%'@?ﬂ’él
T T H AHMI T A AW §, ITH
THF 9T &9 AW § HR AT &
SUTET AT § | A9 WX JAHw F 48R
I N ar ww F@r gnn i artas
T AR F TG 7 arEl #t R q
Jgr 9T gAY uEfAA g § | afq =A
el Arafeay & @ & fam, S A,
1T AT ATS, 775 {37 % @S & T 77,
ST &M, ARG A @=JA0 T IT+
FW & fag a0 3T Yo HIF F #HIX
T ¥ o A wfE W I &
A& @R a1 THY AT qgi Fr wgfafadty
F1 agd §Y A § afaq £30 | g@iad
I gz g=r § 5 wnq 5 anfaAsl & fod
S I AT § IO F A F Ml F
o §, 91 T I & A @ I T
q 59 A& G |

g aTe S w@ AR E @ A & F
Wm@t Feare W B FAT AT} ¥
Iz 399 I WA, IFT F09 & (4 gF
FEAT HX AOR ™ F fAqU o= g F9w
aw%mglcrrgwwa'srwwag
FgAT e p 5 UnT I AR e
FATT AT JFT FATE & ACAAT A A A
g5 #1 fags @ 91 & 9 99 3w
Zaq ¥ qarger v R 7 T untew
AT H @t &7 arsg 7 T3a qhqar ar
sy & | safed wi @ wERw ¥ 97
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greeT & fF AWt e & wifaal & feR
e 79 fadas & 9gf & = & st
F¥ § qgl I AW TR FAT 7 S,
FfF TIT FWS F Yo ITHAT ¥ AV
FAA QYo TIAT IGA ENIN; IR FEd
a7 qhT T F & G T A G HIEH
arEr F fq¥ W QY FaA Goo To &
FOG AHEAT GO0 1 9T W Y
TS & oral arfat F fad weR ;A
TET a1 T WTIEr g9l & " g |
TR FEINE HIT & AW ] q gATE
T f ¥ I @ & A | ogEied
7 @9 graar g fF deY g 9l &
faa st e sarer A € ag W F7 faan
|

g @ St gF wEr & IS
I A #A1 WA T L4 @9 qX A
@amglazuggf*aga%wqﬁ
€ &t & arar v wifeF W 98 AqEw
g O AT AT g A A A |
TANT ¥ THFC A0 20 AT ¢ WA A
F L WE I THT A g a9 F09
Y ¥ o AME T AT F fAg W
g1 g FE qge A, qgr IA«T av
AT # et g fyaw  Faw ufeq, q¢
AT gAaTs 999 § | 9gf I AT U By
ot safafaafady #r +ff famfwr &1 §
faaar #1% FmeEr T8 | a@ #Y
T & g7 A9 gATT &9 &1 AMMGH
agraar * &Y wrdt & fowd agt &1 Saem
I AT g | a7 w1 oY el F fe
e o I awE s @ & 7 A9
ST AT F 39 da9 AT € a1 agT §
u%rga‘rawﬁ-{wrgm%a,gwag"r
W& | 9Xg IR & fad #E S A
g a1 A9dIF A A AW qrt & fad qrea
T @EEdT  FY g, T @ fadaw @
A qar Tg q9@T | F@faad F 6@ qgay
¥ 7g wradn & fF A g Ly
20 T © WA FY g 97 &, T@( F1A I
et AT et qE 7§ I3[y AW
e a @ edfume &3 age w30 °
9Xq qSFT ST diar  didear §9 #rer
% AT 3T |

= W@ do T (a?rz g37)
g

T
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sft e A : May be, but
Pushker is a small place. a1 za sy
FT FTOU AR Jg JaAwr @7 § 5 g 7
WAEH w9 ¥ 79 @ r@ ardr w §
ﬁvaaaﬁﬁtqﬁﬁwﬁﬁ%wqmmﬁ
Fg e € | a8 fF wwe w1 daw ol
FgA  qE F7 gHal § | agi 9 A
AN 14 9gd fraars W & 1 AR A
43 T goars g, 3w wyfafadfaet w1
¥ a9 qEl & 9FdT | q9 IF QET SRl
¥ fad 49 F7T I TG gN0 O qF agT
T TFAT FT IS S TEY BY GhaT & |
qEFT AT g FAE WA TR AR AG
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Zar | zafad § @ AZET § 98 FT
aEm 5 o g WY &9 ¥
T‘&éTa’ﬁ%WRg,ﬁ’Tﬂ-‘ﬁi‘ﬂ%
waq agt & a8 ¥ fag am w@r qadw
FT@E? \

Mr. DEPUTY CHAIRMAN:
You may please continue on the next
day. The House stands adjourned
till 11.00 A.M. to-morrow.

‘I'ne House then adjourned
at five of the clock till eleven
of the clock on Friday, the
30th November 1956.



